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In the matter of:
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Order delivered on 30.11.2017.
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For the petitioner. Saugat Sinha, Adv. -
Intervener Ashish Tandon &
Ayeyo Sharma for the OL.
Zoheb Hossain, Sr. Standing Cousnel
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Piyush Goyal, Adv.

ORDER

Ld. counsel for the petitioner is present. Ld. Representative for the RD/ROC as
well as the OL are also present. Ld. Representative for the ROC seeks some
more time to file reply in relation to the valuation report of the respective
comipanies involved in the scheme of amalgamation as per the direction of this
Tribunal vide order dated 22.11.2017. In view of the request of the Id. Counsel
for the ROC one final opportunity is being given to the ROC to file its observation,

if any. For this purpose a week's time is granted. Post the matter on
11.12.2017.
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